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Before’

Th ‘hle i ot

" ¢ Hon’ble Court of National Green Tribunal,

IZastern Zone Bench, Kolkata

Original Application No.-188/2024/EZ

6 (I.A. No.-03/2025/E7Z)

P /’/

A - % Saurav Narayan .......coveevveeeeens Applicant
o
/?; ¢, Versus
\“ The Bihar Pollution Control Board and others....... Respondents

Counter affidavit on behalf of the District Magistrate, Patna.

Most Respectfully Sheweth:-

[, Shivam Vats, aged about 32 years, (Male), Son of Shailendra
Kumar, Resident of Road no-0 Opposite Manjha Enclave, East
of Shivkripa, Shivpuri, Po+Ps-LBS Nagar, Patna-800023 do
hereby solemnly affirm and state as follows :-

1. That I am presently posted as Senior Deputy Collector, (General
Section) Patna, and I am duly authorized and am competent

enough to swear this counter affidavit.

That | Bave read the Original Application and fully understood

ontents thereof.

lﬁt I am fully acquainted with the facts and circumstances of

2 7

ASC. Sl. N.';g?:ﬂlllll..l

betn o7 Ko

onsenes lo....
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4. That at the
Very ou . .
aitsiering tset, it is humbly submitted that the
eSpondent :
T nt has highest regard for the orders passcd
10n’'dle Cour .
- | ourt and tenders his apology for any dclay or
convenience caused to the Hon’ble Court.
5. That a co - af :
unter affidavit has been filed carlicr on behalf of the
Distri i
rict Magistrate, Patna bearing Oath No.-135340, dated-
21.11.2024 in the aforesaid matter.
6.
That the said matter was heard on-22.05.2025 and the Hon’ blc

Court has directed the District Magistrate, Patna to appear on
e compliance of

the next date virtually to explain regarding th

the order dated-05.03.2025 passed by the Hon’ble Court. The

next date of hearing has been fixed on-06.08.2025.

The Hon’ble Court in its order has observed that

“Joint Committee has recommended that. construction of to

-eatment Plants (her einafler

under construction Sewage Tr
hould be

referred to as STPs’) should be expedited and efforts s

made to optimize the utilization of four existing STPs steps

should be taken 10 ensure that storm wa’ter remain separate

from sewage and all sewerage sho

exclusively th

uld be channelized

rough sewage network to prevent any leakage into

storm water drains and BUIDCO, Patna be instructed to assisi

TA‘?}& cituation and plan the diversion of sewage to neares! STP.”
5.03.2025 has

¢ Hon’ble Court in its order dated-0
¢ affidavit of the District Magistrate, Patna.
dated-21.11.2024, it is stated that the

th
“In th



Committee in jte » ) .
N 1IS recommendations has noted that construction

af two l”m’e"'CO”S"'UC‘Iion STPs should be expedited and efforts
should be made to optimize the wtilization of the four existing
STPs steps should be taken to ensure that stormwater remains
separate from sewage and all sewage should be channelized
exclusively through the sewerage network to prevent any
leakage into stormwater drains and BUIDCO, Patna shall be
instructed to assess the situation and plan the diversion of
sewage to nearest STP.

The District Magistrate, Patna, in his affidavit has
sought more time for filing further reply. Let the affidavit be
filed within four weeks after serving copy of the same upon the
Counsel for the Applicant as well as the Counsel for the
Respondents before filing it in the T ribunal.

List on 22.05.2025."

8. That in compliance of the order passed by the Hon’ble Court,
the District Magistrate, Patna vide letter no.-1532, dated-
11.06.2025 and letter no.-1706, dated-05.07.2025 has requested
the Managing Director, BUIDCO, Patna to make available the

current report with regard to the action taken in the aforesaid

Photo copy of the letter no.-1706,
dated-05.07.2025 1S annexed
herewith and marked as Annexure-A

Series.
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9. That it is humbly submited that the aforesaid work to be done
is in the domain of the BUIDCO, Patna.

10. That in light of the carlicr order passed by the Hon’ble Court,
the District Magistrate, Patna has constituted a Joint Committce
vide memo no.-7125, dated-26.10.2024. The said committee has
done spot inspection on-08.11.2024 and the joint report dated-
18.11.2024 had alrcady been submitted before the Hon’ble
Court in the carlier reply filed on behalf of the District
Magistrate, Patna.

I1. That in view of the aforesaid facts, it is apparent that the
District Magistrate, Patna has taken needful action for the
compliance of the order passed by the Hon’ble Court and
further action shall be taken at carliest in coordination with the
BUIDCO, Patna.

12. That the respondent craves leave of this Learned court to file

further reply/supplementary affidavit as and when required in

the facts and circumstances of the case.
It is therefore humbly prayed that

your honour may graciously be
pleased to accept the present reply
in light of the submissions made
above.

Or

Pass such order/direction as this

Hon’ble Court deems fit and
proper.

And for this the answering respondent shall ever pray.
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VERIFICATION

[, Shivam Vats, Male, Son of Shailendra Kumar, Resident of Road

no-0 Opposite Manjha Enclave, East of Shivkripa, Shivpuri, Po+Ps-
[.BS Nagar, Patna-800023, do hereby verify and declare by contents
of this affidavit has been read over and explained to me which I have
fully understood and found to be true and correct to my knowledge
and belief, which is derived from records as maintained in my

office. The annexure is true photocopy of its original.

Verified and signed on this day 15 July, 2025 at Patna High Court

premises.
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Committee has recommended that construction of two under construction SeWage Treatment
Plants(hereinafter referred to as ‘sTPs') should be expedited and efforts should be made to
optimize the utilization of four existing STPs; steps should be taken to ensure that storm water

remain separate from sewage and all sewerage should be channelized exclusively through
sewage network to prevent any \cakage into storm water drains; and BUIDCO, Patna be
instructed to assist the situation and plan the diversion of sewage to nearest STP.

Saq @ eh® N I ¥ 5 o WRAE My Suerer wm @

&1 o, Tife R R HEE S ardard A S |
2 ware wfiad q W)

\)ﬁ/ ¢ Rearpyar
N

Ay e gusi) i T
' ' ®lo o
Ry

+ Wiogwo)
RSN

Nedlam Kumani
Ao Paing

Regd Mo 7489




